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NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Ins) No. 708 of 2022

IN THE MATTER OF:

Himanshu Singh ...Appellant
Versus
Small Industries Development Bank of India ...Respondent
Present:
For Appellant: Mr. Kumar Mihir and Mr. Himanshu Singh,
Advocates.

For Respondent: Mr. Mohd. Monnis Abbasi, Advocate.

ORDER
(Virtual Mode)

29.06.2022: Learned Counsel for the Appellant Mr. Himanshu Singh

informs this Tribunal that full amount was paid on 22.06.2022 to the
Respondent/Small Industries Development Bank of India. And this fact is not
disputed by the Learned Counsel Mr.Mohd. Monnis Abbasi appearing for the

Respondent/ Bank of India.

In view of the fact that the amount was paid in full, this fact is not
denied on the side of the Respondent, the Learned Counsel for the Appellant
seeks permission from this tribunal to withdraw the instant CA (AT) (Ins) No.
708 of 2022. Acceding to his said request, the instant CA (AT) (Ins) No. 708 of

2022 is dismissed as withdrawn. No costs.

Before parting with the case, it is represented on behalf of both sides
that Form FA 3 was filed by the Interim Resolution Professional before the

Adjudicating Authority through an Interlocutory Application and hence, till
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the disposal of the said Interlocutory Application by the Adjudicating

Authority the implementation of the impugned order shall remain stayed.

With the above said observations and directions, the instant CA (AT)

(Ins) No. 708 of 2022 shall stand disposed of.

I.A. No. 1943, 1944 of 2022 are closed.

[Justice M. Venugopal]
Member (Judicial)

[Ms. Shreesha Merla]
Member (Technical)
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